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2767. H R. N. RA H. 
H NATHU RAM MI DHA: 

Will the Minister of LAW, JUSTICE 
D COMP Y A AI e' pleased 

to refer to tb reply given to tarred Qu 
tion o. 352 and Un starred Qu tiOD o. 
3490 on 3Td August, 1982 and 2nd Nov-
ember, 1982 and state the r ons why 
Oov rnment are hesitating. 

(i) to nationali e the Swade hi COttOl.J. 
Mills Co. td., and ade hi Mining anll 
Manufacturing Co., Ltd., and their unit 
or (ii) to completely take Over ix textile 
units a d two ugar mills along with all 
as ets and properties of Swad hi Group of 

ills and (iii) appoint immediately majo-
rity of Directors on Board of both the 
above companj and to avoid further 
iphoning of fund and to avoid further 

c10 ures of mills affecting thousands of 
workmen in view of Governmnet's own 
finding revealed by inspection of bookq 
of accounts and other records of Swa-
de hi Cotton Mills Co., Ltd., under S~c
tion 209-A of Companies Act? 

THE DEPUTY MJNlST R IN TH 
MINISTRY OF AW, Jt} TICE AND 
COMPANY AFFAIR (HRI GHULAM 

ABI AZAD): (i) and (ii) By an 
order dated 13th April,. 1978 passed under 
Section 18AA of the Industries (Develop-
ment and Regulation) Act, 1951, the 
management of the ix industrial unde.r-
takings of Mis. Swade hi Cotton Mills 
Co. Ltd., has already been taken over by 
the ationa] Textile Corporation Ltd., as 
'authori d person" for a period of five 
y ar. Any suggestion to nationalise the 
units of the two companies Or for tak~ ov r 
t eir ets can be considered only if the 
circum tances so warrant and this would 
have to be done by th conceroDe.d Admi-
• trative partments, namely Depart-

m nt of T til in the case of M I. Swa-
d hi Cotton Mill Co. Ltd., and De art-

ood in the case of MIs. W3-

and anufacturing Co. Ltd. 

(iii) Th question of invoking Seclio 
408 of th Companie Act for appoint-

nt of Gov roment' Directors on the 
Board of MI. Swadeshi Cotton Mills 
Co . Ltd.. is under the consideration 0 
the Company Law Board and its d cis ion 
i awaited to the ca e of M/ . Sw de ~ 
Mining and Manufacturing Co. Ltd., the 
Company Law Board b viewed that tho 
facts and circumstan dO not watTa '" 
such an action. 
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